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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIFPAL BENCH

RA 83/2003
MA 61472003
OA 2813/2001

New Deihi this ths 23rd day of June, 2003

Hon’ble Shri Govindan S.Tampi. Member (A)
Hon’ble Shri Shanker Raju, Member (J) //

union of India and Ors.
. .Raview Applicants

{By Advocate Shri Rajeev Bansal )
VERSUS
sushil Kumair and Anr,
.« Respondents
{(None for the respondents)
“ 0O RDER (CRAL)

(Hon’ble Shri Govindan S.Tampi, Member (A)

RA NG.83/2003 has been Tilaed seeking recall and
raview of the Tribunai’s ordeir dated 31.10.200Z 1issusd

winile dispoesing of ths GA NO.Z813/2001.
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. MA N0.&§14/2003 sesking condonation of detay is

allowed in the intsrest of justice,

3. Shirt Rajeev Bansai, appeared for the Review
appiicants {original respondents}. None was pressnt fTor

the respondents (original applicants). RA 1 being,

w

therafore, disposed of 1in terms of Rule 16 of thse

CAT(Procedurs) Ruies, 1887.

4, Ordsr in the OA under challenge is reproduced

as below:—

Applicants, two 1in numbsr, seek direction o

11
respondents to grant them pay scale of Rs,350-1500/




4590 in terms of Jjudgement/order dab d E.T.LOO1_1n
158/2G00 and make payment of arrears thereot with
srest per annum from 5.12.19%7. They also s8ex
v 1o respondents to take a decision in the matter
creation of adeqguats number of posts of Valveman by
including those on which applicants have been working.

7. Briefly stated it is the case of the applicants
that they were appointed as Khallasis in Civil Engineering
“apartmenb, Delhi Division in 1877-78 and they have bDeen
ade to work as Valvemen (semi-sKilled poest) which involve
iigher responsibilities. According to the applicants, &
imilarly placed persons T11ed GA No.1158/2000 which was
isposed of Dy a Coordiiate Bench of this Tribunal vide
yrder/ judgment dated 2.7.2001 in the Tollowing terms:
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ra to the above dlaCUaaiDn
merit in tne OA and dir
y the applicantz 1in the pay
{(pre-~revised) witn arrears
also tare a decision in ths
an adeguate number of
valveman. The respondents are further
directad to comply with the above directions
within a pur1od of thres months from the date of
raecaipt of a copy oOF this order’.

Having
and reasons, we T
the respondents to
scalae of Rs.3850/1
since &,
matter G
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3. Though the respondents have contested ths QA
stating that there 18 an ervor apparent in the orders
passed by this Tribunal in sarlier OAs, there is nothing
gn  record to =how that any RA has besen Tilsd Uy them
against the judgement/order of this Tribunal. Respondents
themselves have issued order datsed 5.12.1837 (A-5 to GA)
for creation of posts ot Valveman in which names of
applicants herein Tigure at S1.N0.10 and & respectively.
That aprt, they have issued Turther instructions vice
}ettEr dated 26.7.2001 to comply with the judgsment dated
2001 1n QA 1158/2000. Since the applicants 1in the
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Druaent CA are =imilarly situated, respondents are
directed to extend the bené'it of Jjudgement dated 2.7.2001%
in GCA 1158/2000 to the applicants also in terms of the
aroresaig dirsctions. MNeedisss to emphasis, they shali
comply with this exercise within a pericd of three months
from the date o7 TGCEpr of a copy of this. OA is thus
disposed of. No costs”. ’

5, The present Review applicant states that the
original applicants were not entitled to the relief
claimed by them but have nol brought on record any error
apparent on irecord. Thne applicants in 0OA NG.2B813/2001 ars
similarly situated as thes applicants as ahaﬁg in  OA

NO.1158/2000, which was disposed of on 2.7.2001 and
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sfore the Tribunal adopted the same, while dispOosing

ES

of OA 2813/2001%. Nothing has bsen brought on feGcord ©o

show that the applicants in the two OAs are differsntly
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The same Talls cutside the scopa of review i
Ssction EE(EE{DE/gf the ATA, 13885, read with the dscisicn
af the Hon’bie SUpreme Court in the case of Avtar Singh
Sekhon vs, UOI & Ors (AIR 1980 5C 2040 .

G. RA being bereft of any merit Tails and is

accordingly dismissed.

7 Pronounced at the end of the submidasions on

23.6.2003. :

G- X -
( Shanker Raju ) ( Gowi éﬁ S.Tampi
Member (J) //ZZ &nggber (A)D )
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